I N THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NO. 5342 CF 2011
(Arising out of SLP(C) No.17883/2007)

CHANDRA NATH JHA & ORS. Appel | ant ('s)
VERSUS
STATE OF Bl HAR & ORS. Respondent (s)
W TH

G VIL APPEAL NO. 5343 CF 2011
(Arising out of SLP(C) No.16155/2007)

ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
parties.
3. The appellants were appointed prior to

29.1.1981 by the then Managing Conmmttee of the
R B.T.S. Honeopathic Medical College and Hospital

Muzaffarpur. A Notification dated 29.1.1981 was
I ssued by the Health Departnent, Governnent of Bihar
to take over the private nedical colleges wth
effect from1. 4. 1981. In the Notification dated
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29.1.1981, it was nade clear that these institutions
will be taken over by the Governnent of Bihar wth
effect from 1.4.1981. Therefore, in our considered
view, the liability of the State Governnent would
arise from the date these private institutions were
taken over by the State Governnent i.e. with effect

from1.4.1981.

4. In case of enployees where sone paynents have
been nmade by the State Governnent, we direct the
State not to recover that amount from the enpl oyees.
In other cases, the enployees would be entitled to

different pay scales only from1.4.1981.

5. These appeals are disposed of wth the
af orenenti oned observation and direction. Parties

are directed to bear their own costs.

( DEEPAK VERMA)
New Del hi ;
July 11, 2011.



